
Senior OivLsina1 Personnel 
Dfficer, tiubli Oivisioii, 
S.C. Railway,  H&96I. 
The Chief Personnel Of fiosr, 
Rail NilaY, SC Railway, 
sagmde 	(i.p -) 

Shri MR. Perandars, 
Senior Clerk, 
Offi.. sf the Divisional 
Personnel Office, SC Railway, 

Set. Suits 3, SeaoansMlli, 
Senior Cleric, 
0/. the A.C.N.E., PBrsonnal 
-.nth, SC Railway, SUBLp 
Sri A. Srcez,angaiah, 
Advocati, 
5.1. adIdin9j, 10th Cross, 
Cbbpt Rain Road, 
gangale 	002. 

so 

S. 
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S.....  Commercial CornpleX(BDA), 

IndjranaOar, 
Bnga1OrO 560 038. 

Dat 
I 
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APPLICATION NC 1624 1 2052 to 	. r 
now 

W P N 	

7e(f 
. . 0. 

APpLIcj 9N Kulkariti & 
3 Or. 

RESPONDENTS Senior .ParaonnSl 
Of?iosr, SC R1y, Plwb3i & 3 Ors 

To 
Sri 8.N. Kulkaeoi, 
S.nior clark, 
Offj= of thsAChifIChafl 5l 
ERgiziear, 
Parsonnel. Iranch, S.C. Railway, 
i)i -waDista SW!. 

Sri C.C. Petit, Senior Clark, 
Office of the A.C.M.E., 
P.raonnsl Sr.rwsh, s.c. Railway, 

	

- 3. 	Sri $.A.P. ch.n.haw*l$, Senior Clerk, 
Office of the A.C.N.E., 

rSocIflSl Bra', S.C. Railway, 

	

44 	Sri. N. Liagaroddi, Sosior Clark, 
office'er the A.C.N.E., 
Roroonnel .,ich, 
S.C. Railway, tablJ, 

	

5. 	Sri LU. Gul'y, Advocate, 
90/11, 2d Black, Raar Ganesh Nandir, 
Post Office Road, 
ThysisralanIgar,  

. ',z .56002e.  

Subjoct!!9J! CO_PIES OF ORDER PASSED BY THE BEN 
CH 

Please find enclosed herewith the cooy of ORDER/èW 

3MIqpOgQQR passed by this Tribunal in the above said appliCati0fl 

on 2S317 

RCEV  

SECTION OFFICER 
(JUDICIAL) 

ta/u. 	 -. 	- 
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JTL THIS THE 25th JY CF SEPTEMLR, 197 

Prent : Hcn'U Justice Sri K.C.Puttaswniy 	'Jice—Chairman 

	

Hon'Lle Sr.; LH.A.kece 	Memb=r (A 

stLIr-TI1 	cs.1324& 2J52 to 2454/36F 

e.r!.Kulkrni, 
icrkin 	enicr Clerk, 
in the C/i; the ACi., 

it1ofld1 Chief Mcnjc.1 
Enc ifleE:r) Personnel Einch, 
SC RCI1WLy, Hulj. 	••• 

C.C.Ptil, 

wor1:inc c5 Senior Cler i-i the 
c/. the ACME, 	reennel EInc, 
C I.ily, Iuli 	... 	A.N.2Uj2/36. 

3•  S.,.F.Chensh;wlc 

Senior Clerk in the 
L/i the 4., Prscnnel E 

Hubli. 

4•  1.Linç.Ieii, 
wcikjnr s Senior Clerk in the 
O 1c the 	M: r.r. cnnel bXnch, 
S.C.R...iluy, HuLli 

( Sri F. .0 .Gculay 

ii.'Jc .2J53/3 . 

... dPklicantS. 

- \Jcc te 

Senior Diviionl PrEcniel Cfficer, 
HuLII Division, SC Reilw-.y, Hutli. 

The C ief Prennel Officer, 
F.. ii Nilcy, c:c Fallacy, 
5ecuniL. 

PuranLr , 
enior Clerk irl  th L/e 
the Senici Djvisr;nei P3rsnne1 

Office, SC Eiiway, 
Hu Lii. 

SmL.Thritc J.bumrnn0hlli, 
ucrkjnc. c E Senior Clerk in the 
U/n the 	PrELnnol French, 
5C 	i1i2y, Hutli 	... 	keeendents. 

Sri i1.5rirencjh 	•.. 	Jjcct ) 

These pp1ic.tione heve come uF  before the 

TriLunal today. Hon'Lle Justice Sri V.S.Puttaswmy, 

ice—chirmn, made the fcllausinc : 
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CR JER 

Th2se are 	a rilic:tions mre by the 

licnts un'er Sec.19 cf the Administrative Trjbun1s 

Mct 15 :ct). 

2. 	On jfferent 	the 	1icants were 

apcintd tO 1ioU )/'C1SS Il ctr, in tho Hu1i Jivision 

of the Stuth Cantral 1ai1way5CR). On d1ffeint dates 

they hve kLern ramctd as Junior C1rks c1asoifid as 

rIcuf tt/C1ass  ITT posts. Cn difterent dtes the 

cLm stunt officais had also made varitus orders in 

their favaur for their ruu1arisation and cnfirmaLion 

afld other matters with which they h ie no crievnce. 

The a:licants claim that i 	onent-3 was 

tianofeired frcn 2.1.1973 to Hubli Division from 

Sh1aur Jjvjsion et his cwn recuest and tht resrcn—

dent-4 was a ointed ficn 3.11.1721  on comssionte 

crounds. On these facts the aj, lica-nts claim that rea—

oidents 3 nd 4 ore unicrs to thm. But, in the 

Prcvision:l Seniority List (PSL) 'ublishod by the 

then Divisisn:1 Failucy 1enaer, Hubl1JflP1) en 

3U.5.193 Annxuie b,, resndents 3 and 4 had been 

as senjoic to the at 1icants. Henca they hove 

3:: rcached this Tiihunal for a direction tc declare 

tht roçcnrients 3 and 4 were juniors to them. 

In their common reply, repcnento 1 snd 2 

haVC suo;orted the assisnrnont of rankini s to res:.nn—

dents 3 -d 4 ond the a licants on diverse crounde. 
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5. 	Sri R.U.rou1:y, learn2d counEel for tho - li— 

cnts, contends that reFoon nt-.3 who stcoi tror?arreisi 

to -Jb11 Division at his own reoust from 2.1,1973 wnd 

tht resi.ondent4 who was or,ointed on ccmajcn te 

rnrounds fiorn 23.11.172, wrc juniors to tha aplicants 

r-r the hir her rankjnc-s assi;ned to them in the FSL wa 

illecal lrn.ror:r and unjust. 

5. 	ij F.Srironcaiah lerned counsel for respon— 

dent 1 to 2 sourht to support the ssisnrnent of rar-iinc 

to the qplicants and respondents 3 and 4 who have been 

duly served but have remained absent and are unrepresented. 

7. 	Cn these aj1dications the uf'fice hd rjsed 

an objctjon tc the effect that they are barred by tirne 

which is 0lse sup orted t:y rca cndents 1 to 2. 

a. 	The crievance of the ap:jcants is on the 

assicnment of rankincs assitned to them and resonents 

3 and 4 in the PSL. Sii Sriranoiah, thes not disçutc 

that the same hd not so Or been finaljsed. If that 

is so, then we do not see any merit either in the 

?fice objections on the question of limitatiofl, which 

iv olc sulpoited by respsnth3nts 1 and 2. .J therfure 

over rule the same. 

9. 	In the PSL itself, the authority had stated 

that it was only 'Frovisjcnal and had called for re—

i:rcsentations and Lhj3ctjOflS by the accrieved officials 

befor_ its fin lisa ion. The a plicant'ssort that they 

•. had filed their objections to the same which is disputed 
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by tes1 on}snt ncs. 1 t. 2 #  do will even assume that the 

licants hd nt filed theil ie1.resentatiifls .s asserted 

by the res' ondents nos. 1 	But Whan the com'etent 

uthcrity had not sc fai finalised the PSL, we cansider 

it ror to cr6nt d ieascnble time to the arr:licaflts to 

file theii resresentations, an' dilect the uutheIities 

to exmiie them and others and then finalise the same in 

acccidance with law. 5ri CculaY seeks for 3d 	
/5t time 

from this day to file the represon'atiLfls of the a ii—

cantsofc'rs res..rnd2nt-1, who is now the competent 

authority to isceive them .nd decide. do ccnsidei it 

prcrer to grant this request of Sri Goulay. On this 

view, .e decline to exmine the mtirits of the claims Uf 

the 	; plicants, res1ondents 3 and 4 and others, and 

leave them •oen to be decided by respondent no.1 in 

the first instance. 

1.J. 	In the liçht of our aboVe discussjcfl, we 

make the ?cllowinc. crdars and directions 

i) 	die oermjt the applicants to file 
thou 	1eiresentatjcns befare roe— 

pendont No.1 	within 3a d.ys fiam 

this day atainst 	the ussicnrnont, 

of rankins, to them and resr.cndents 3 

and 4 in the 	PSL on- 	11 such 

CILUndS as available to them. 	e 
direct res1ondent no.1 to receive 

such representations if they are 

filed within the time allowed by 

us and thereafter consider them 

and other ieresentations already 

filed by others and then finaliso 

the ilevisional seniority list 

1ublished by the 	DPI on 3U.5.133 
(Annexure—r.) in accordance with law 

with all' such expedition as is 

possible in the circumstances Of 
H 1  'f the 

ii)A?rlictions 	ie disosed of in the 



abLve teim. EuL, in the circun— 
stunco of the 	we direct 
Lne 	rtjes ti leaI thuji own cts. 

\Jjce—chjrin 	 Mmtr 

/ 

: 

r. 	 STIONQFF4GER' L 
(ET9-i11TRATiVE TRIBUNAL 

- 	AJiL BENCU 
BAAL6RE 


